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FOOD, CIVIL SUPPLIES & CONSUMER AFFAIRS DEPARTMENT
HAMIRPUR, DISTRICT HAMIRPUR

NOTIFICATION
Dated, the 21st August, 2025

No. FDS-HMR-LPG/12-II1.—In supersession of all previous orders and notifications and
in exercise of the powers conferred upon me under clause 9 (e) of Liquefied Petroleum Gas
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(Regulation of Supply and Distribution) Order, 2000 and 3(1)(e) of H.P. Hoarding and Profiteering
Prevention Order, 1977, I, Amarjeet Singh, 1AS, District Magistrate, Hamirpur, District Hamirpur
do hereby fix the additional charges of domestic LPG 14.2 Kg., 19 Kg., 10 Kg., 5 Kg. and 2 Kg.
filled refills for door delivery in Urban area and in respect of other places/focal points delivery to
be charged by the LPG distributors in District Hamirpur with immediate effect as under:—

S1. Name of Places LPG weight Additional
No. (in labour and
Kilograms) Transportation
charges of LPG
filled cylinder
Hamirpur Gas Service Hamirpur, Distt. Hamirpur
1. Door Delivery in Urban Area
Municipal Committee Area Hamirpur Ward No. 1, 2, 14-2 31-00
3,4,6,7,8 and NIT College, Anoo. 19-0 41-00
10-0 22-00
05-0 11-00
02-0 04-00
Focal Points located on main Road
1. | Hamirpur to Jhanyari Devi 14-2 31-00
19-0 41-00
10-0 22-00
05-0 11-00
02-0 04-00
2. | Hamirpur to Chowki, Kuthehra, Majhog and 14-2 35-00
Chabutra, Grna da Gallu, Kalnjhari, Hamirpur to 19-0 47-00
Jolsapper, Rangas, Jalari, Balduhak, Jeehan, Dhaneta, 10-0 25-00
Kangoo. 05-0 12-00
02-0 05-00

Focal points located on Link Road

1. | Anu to Khasgran, Kohladi and Anu Khurd

2. Hamirpur to Jhanyara, Daruhi, Khaggal, Dulehra,
Bajuri, Masyana, Kaswad, Payadkad, Bakarti, Roppa,
Nalti, Dudhana, Brahladi, Nara, Patiyahu Dohag,
Dakohal, Dohadwin, Abdyal, Baranda and Dangori.

3. Amroh Road to Amroh, Pastal, Chalahd, Bugdhar,
Ghuhal, Jatehdi, Ghirthehdi.

4. | Majhog to Bala, Ropa and Karsai

5. | Khaggal to Bhatwara

6. | Jol Sapper to Sohari

7. Tikker to Tikker village

8. | Nareli to Jhalwani and Dalwana

9. | Village Balhchowk, Jiwani and Sashan

10. | Ser Balouni to Changer Galot

11. | Maloti to Dhanpur
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12. | Kuthera to Dalwan, Dhunatar and Panyala
13. | Kuthera to Dei da Naun
14. | Ghrana to Bari
15. | G.P. Matti Tihra to Gawan Rara
16. | Baadi to Dalyauh 14-2 43-00
17. | Kulehda to Kathwin 19-0 57-00
18. | Masiyana to Patiyahu 10-0 30-00
19. | Tikker to Budhwin Chowk 05-0 15-00
20. | Panyala Subordinate Board to Badla 02-0 06-00
21. | Dadhui to Balhi
22. | Vikas Nagar to Himunda Colony
23. | Galot se Kirwin
24. | Laleen to Bhadroli
25. | Bye Pass to Bajuri, Kakru, Shihuni
26. | Sohari to Parla Jol Sapper
27. | Rangas to Booni, Jamnoti, Kangoo
28. | Magra to Bhatha
29. | Rail to Mangli Da Gugga
30. | Rangas ITI to Bhou
31. | Balah Chowk to Babe di Kutia
32. | Sadhwan to Rangaad
33. | Panyala to Jheehan
34. | Harizan Basti Kakru
35. | Khas Gran to Muthan
36. | Village Bahal G.P Matti Tihra
37. | Ghumarda to Ree Lahul
38. | Jhalwani to Nareli
39. | Kangri, Karara
40. | Lakui, Khainda, Rakdiyal, Kohaldi, Bassi,
41. | Kuthera Buhla, Bhud, Kuthera Uperla
M/s Saheed Surjeet Singh Gas Service, Hamirpur
Door Delivery in Urban Area
1. Municipal Committee 3 Ward No. 5, 9, 10, 11, 14-2 31-00
Dosadka, Polytechnic College Baru, Lalhari. 19-0 41-00
10-0 22-00
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05-0 11-00
02-00 04-00
Focal Points located on main Road

1. Mohin, Broha, Ghanal, Balh, Mattan Sidh, Dugha, 14-2 31-00
Loharda, Didwin Tikkar, Tal, Bhira, Kohli, Samrala, 19-0 41-00
Dharog, Morsu, Sidhpur Chowk, Bumana.

10-0 22-00
05-0 11-00
02-00 04-00
2. Kalnjhri, Kot and Thana Darogan
3. Amned, Chamned, Balute, Pandher, Aman, Kehrwin,
Baloh, Dimmi, Sakander, Bharnot, Lambloo, Bohni,
Cheorein Harsan, Narsin, Baffrin.

4. Hamirpur to Sawahal, Majhot, Kakryar, Kale Amb, 14-2 35-00
Naungi, Tapre, Tauni Devi, Barin Mandir, Dhalot, 19-0 47-00
Shishwan Dhangoo, Thana Loharan, Lambloo.

10-0 25-00
05-0 12-00
02-0 05-00

5. Hamirpur to Gawardu, Uhal, Nanote, Bhater

6. Manyana, Ropa, Bani, Darkoti

7. | Hamirpur to Lagdevi, Surah, Pohanj, Charian-Di-
Dhar, Jandru.

Focal points located on Link Road

1. Bhira to Kallar, Jharnot, Kasiri, Jol, Jasour, Lahar,
Halyana, MattanSidh to Taropka via Baroha, Mulana,
Ghurar.

Dugha to Panjyali, Balh to Middle School and Bhatti

W

Lagwan to Gasota, Gosota Mahila Mandal to House
of Sh. Raghuvir Singh, Kangru.

Lambloo to Lambloo Village, Dughli, Davrehra

Baffrin to Harned

Lagwan to Gudhwin

Sakander to Kehlwin, Bharnot

ol e A A

Tal to Badhar, Kapoti, Rahjol, Dharnasi, Daryota,
Kadhryna, Kakryana, Maserdu, Rihlya.

9. Baloh to Baloh Village, Ghollan da Gehra, Jhamber,
Birdi to Lapodu.

10. | Chamned to Bikleshwar, Badol Basti, Vill. Pandher,
Balu.

11. | Kalangri to Sarakhar, Karara, Dwah

12. | Kehdru Vill.,, Halana 14-2 43-00
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13. | Kale Amb to Gahra Roppa, Bhalera, Bhati 19-0 57-00
14. | Kotlu to Karah 10-0 30-00
15. | Gawardu to Karsoh 05-0 15-00
16. | Uhal to Parnali, Ladiyar, Tiyan, Mahrana 02-0 06-00
17. | Aman to Aman Village
18. | Hamirpur to Lower Ghanal
19. | Barin to Vill. Mahare Ambi, Chatrial, Barin Darogan,
Sawlwa.
20. | Hamirpur to Khayah, Bhaddu, Roppa, Kangri, Muhi
to Duhak, Chhatruhru.
21. | Sidhpur to Vill. Sidhpur, Sahnwin
22. | Dhagneri and Vill. Bajuri
23. | Nanote to Jamli
H.P. State Civil Supplies Corporation Gas Agency, Badsar
Focal points located on Main Road
1. Badsar, Mehre, Bani, Bhakreri and G.P. Balah 14-2 31-00
19-0 41-00
10-0 22-00
05-0 11-00
02-00 04-00
2. Bumbloo, Salouni, Tikker Rajputan, Kothi, Kalain,
Har, Lahdi, Nanawan, Kadsai and Village Makkar.
3. | Jhiralari, Sukahar Khhud and Ropari
4. Hadeta, Sareri and Gahalian
5. | Jaode Amb, Datouli and Jeyoli Devi
6. Dandru, Kaswar and Ambehdi 14-2 35-00
7. | Bijhri and Soharin 19-0 47-00
8. Deotsidh and Chakmoh 10-0 25-00
9. Garli, Harsour, Khajiyan, Usnar and Bhalth 05-0 12-00
10. | Fahal, Palasi and Galore 02-0 05-00
11. | Dhangota via Salouni and Bijhar
12. | Maharal and Baragran
13. | Gangot via Garli

Focal points located on Link Road

1.

Biar, Akrana, Ghumarli, Awa, Runi and Kanoh

2.

Beri, Khandmi, Changer and Galot

3.

Lower Hadeta, Baloh, Amroh, Bahal Kadsai and
Sr. Sec. School Bhalu

Dalchera, Bahal and Buthan
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Kashmir, Jasai and Dhad
Gardi, Panga, Lokah, Semela & Nichla Semela, Bara
and Tajyar. 14-2 43-00
7. | Kuriyal, Matkar and Dabhriyana 19-0 57-00
8 Kohedra, Palehra and Kehrota 10-0 30-00
9 Dhabiri, 'Ghor.i, Vill. Ghori, GP Dangot, Batlahu, 05-0 15-00
' G.P. Jeoli Devi, Upper Road, Sehli, Bhevad
10. | Jhajiyani, Nain and Rapper 02-0 06-00
11. | Bhutlar, Lower Pathliyar and Majra
12. | Lanjyana, Gandholi, Shanvi & Palvi, Sanahi and
Kargoo.
13. | Kulehra, Kathiyana, Ropari and Kaned
14. | Kaloh, Shiv Mandir and Govt. School
15. | Daloura, Jindwin and Jharnot
16. | Sathwin Dakhyoda and Sudar
17. | Jharmani, Kuthera, Bhal, Kadsai, Upper Kadsai,
Nichli, Kultheen and Bhire.
18. | Nariana, Tal, Ropari, Mangul, Goies, Dadoh and
Fahlu.
19. | Village Chuan, Ghumarli, Nalehra
H.P. State Civil Supplies Corporation Gas Agency, Sujanpu
1. | Municipal Committee Area Sujanpur All wards of 14-2 28-00
MC and Baleth. 19-0 3700
10-0 20-00
05-0 10-00
02-0 04-00
Focal Points located on Main Road
1. Tihra, Chamiyana, Patlander, Lambri, Chouri, Kasiri
and Bherda.
2. | Palahi, Vir Bhagehra, Beri 14-2 32-00
19-0 43-00
3. Dosarka, Banal, Karot, Chabutra, Chuhak, Chalokhar 10-0 23-00
05-0 11-00
4, Bajrol, Kakkar, Gubber, Kheri, Khanouli, Sachuhi, 02-0 05-00

Bazahar & Tehsil Sujanpur and nearest village
attached with link road of Hamirpur Block.

Focal points located on Link Road

1. Sapahal, Madehtar

2. | Rangar to Dhayal, Tapra, Dhirail, Batani, Naglambar
3. Bhatera and Thalakna

4 Kenered link road
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5. | Bughol Thada, Baloh Garodu Mihale
6. | Kakkar via Beri, Khanouli & Village Bherda
7. Tapal Dhar and Dhudhla 14-2 43-00
8. Jandru 19-0 57-00
9. Nalahi, Asthotha 10-0 30-00
10. | Village Uperli Behri near solar light piple tree, Nichli 05-0 15-00
Behri, Jenali Pulh, Village Chahad, Ochlahru, Lahru.
11. | Jol, Samona, Mehelru, Poi, Chamarda, Chaptehad, 02-0 06-00
Bahdu & Kudana.
12. | Tihra village, Dadar, Bhadin, Chhaned, Dhamriyana,
Gaddi village, Luhar Basti, Thadda, Chamiyola,
Jayad, Soud, Dharol, Bhatani, Jandarl, Tappera,
Rangar.
13. | Dadla, Sarol, Manglehad, Gujrehda, Nihari, Balag,
Balehu, Kherdu, Loungni, Badehi, Jalran, Barin,
Jhalehd, Balana.
14. | Banal to village Sarohal to SC Basti
15. | Village Bhadei (Dhanotu)
Sai Indane Gas Service, Bhoranj
Focal points Located on Main Road
1. | Nagrota, Bassi, Bhoranj, Bhareri 14-2 29-00
19-0 39-00
10-0 20-00
05-0 10-00
02-0 4-00
2. Tarkwari, Bhumplughat, Awahdevi, Samirpur, Barara,
Jhanikar, Tikkar Khatriyan, Kanjian.
3. Dhamrol, Sulgwan, Jahu, Mundkhar, Naily-Jamli
(Main Road), Houd, Badehar.
4, Kakkar, Chandruhi, Klahu, Amroh, Bhukkar 14-2 32-00
5. Sadhrian, Bhiar, Mehal, Kharwar, Patta, Ladrour, 19-0 43-00
Dasmal, Karohta, Manoh.
6. Balokhar, Aghar, Bhota, Kothi, Sour, Mair, Ukhli, 10-0 23-00
Saned, Dain, Pundar, Mansuhi. ) )
7. Jakhyol, Behdwin, Dhirwin 05-0 11-00
8. Tooh, Karha, Piplu 02-0 05-00
9. | Hadyani, Palpal
10. | Patnoun, Dadu, Hanoh Main Road

Focal points located on link road

1.

Dhasmai, Bhadroudi, Balhe, Thalotu, Badoh,
Khuthrin, Lathwan, Thana, Saharwin, Daroon,Gadru,
Bhounkhar.
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2. Ladrour illage inside Kouli Hatti, Ladrour Khurd

3. Matlana, amlehra, Buhana, Hayod, Gadola, Badehru,
Bhmnoh, Dari, Damue, Bohan.

4. | Doh Village Chhouun, Ghalera, Nadyoh, Jijwin,
Dalalar 8.

5. Jhinjakai, Bhagetu, Neri, Ghuran, Pandwin, Chalera,
Jaral.

6. Chunta, Pandwin, Gouta, Bhagot, Gouta-Palsoti

7. Fafan, Ladwin, Patta Village, Droundla

8. Bakhuta, Tihra, Jad, Bardu, Maire, Nahalwin, Toh,

Ambi, ManohVillage to Chauhan Cruser. 14-2 43-00

9. Chaab, Plasi, Chaab to Naily link road, Mundkhar 19-0 57-00
Tulsi.

10 | Badehar Ward No. 03, Jol, Kohta, Naltu, Bairi 10-0 30-00
B?ahmana, Jadoh, Dyog, Kharingan, Chharail, Hanoh 05-0 15-00
Village.

02-0 06-00

11. | Fagluhi, Garsahar, Sahi, Faglot

12. | Sapluhi, Kot Masanda, Majouh

13. | Bajdouh, Jouh, Sareda, Pipli, Dhar

14. | Kot, Bhiar, Takouta, Bhated, Kosad, Kot Langsan,

Karyali, Dharoun.

15. | Nahlwin, Lundri, Dhanwin, Baturda, Bhuthwin,
Agnihoriyan Village.

16. | Tarkwari Village, Ghumarli, Rashon, Bhadru, Parol,
Darobri, Tasmai, Sahalwin, Jhambar.

17. | Dhamrola, Kharwar, Lahrana Village link road,
Kohlwin.

18. | Kakrot, Bhour Ward No. 04, Dhar, Kalyal, Nadoh,
Bahanwin Village from School, Manwin Village link
road, Ladhera.

19. | Bhola, Plasi, Nandhan, Rathwani, Kotlu, Balet

20. | Balore, Samlog, Bhakreri, Sangrwar, Khatarwar
Village, Badyana.

H.P. State Civil Supplies Corporation Gas Agency, Nadaun

Door Delivery in Urban Area

1. | Nadaun Nagar Panchayat Area 14-2 31-00
19-0 41-00
10-0 22-00
05-0 11-00
02-00 04-00
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Focal points located on Main Road

1. | Nadaun to Jalari, Kaloor, Bhumpal, Dangri, Har Mandir
2. | Nadaun to Bharmoti, Kohla, Tereti, Fethpur Chowk,
Chhamb.
3. | Nadaun to Sera, Bela, Doli Gharan, Rakkad, Karyah, 14-2 35-00
Tereri. 19-0 47-00
10-0 25-00
05-0 12-00
4. | Nadaun to Bara, Chouru, Bhumpal, Naughi, Rangas, 02-0 05-00
Chiliyan, Batran, Kangoo.
5. | Nadaun to Duhak, Ratiyal, Badhera, Sereri, Galore, Sera,
Kitpal, Kandola, Putdiyal, Jhallan, Pansai, Dhaneta,
Mansai.
6. | Nadaun to Gouna, Babe Di Kutiya, Gouna, Karour,
Basaral.
7. | Nadaun to Kamlah, Jehreri, Booni, Balduhak, Duhak,
Baldyal, Panyala.
8. | Nadaun to Jain Chowk, Pattan Bazaar, Seri, Trimurti
Campus, Bela, Amtar Tillu.
Focal points located on Link Road
1. | Nadaun to Galu, Sai, Manjheli, Karandi, Jasibherad 14-2 42-00
19-0 56-00
2. | Bahi, Kashmir, Dar, Thappal, Panyali, Bahal, Karsai, 10-0 30-00
Baloh, Sanai, Telkad, Dadoh, Goies, Tihari. 05-0 15-00
02-00 6-00
Vaishnavi Indane Gas Service, Samtana
Focal points located on Main Road
1. | Samtana, Chaukri, Panyali, Maira, Baroti, Phayalu, 14-2 31-00
Bhail, Ambota, Thana, Lahra, Riyala. 19-0 41-00
2. | Janaihan, Baag, Samtana Khurd, Balla 10-0 22-00
3. | Dhangota, Ghumarth, Nandal, Sudar, Batlahoo, Jabli, 05-0 11-00
Harala, Khan,Daber,Suglani. 02-0 04-00
Kaushal Indane Gramin Vitrak, Kashmir
Focal points located on Main Road
1. | Kashmir to Malag ( Kangoo)
2. | Kashmir to Badhera 14-2 31-00
3. | Kashmir to Galore Khas 19-0 41-00
4. | Kashmir to Lahra
5. | Kashmir to Jassai 10-0 22-00
6.

Kashmir to Goies
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7. | Kashmir to Gahli 05-0 11-00
8. | Kashmir to Dhaneta 02-00 04-00
9. | Kashmir to Beharad
10. | Kashmir to Tipper
Janta Indane Gramin Vitrak, Chakmoh
Focal points located on Main Road
1. | Gram Panchayat Chakmoh 14-2 30-00
19-0 40-00
10-0 21-00
05-0 11-00
02-00 04-00
Focal points located on link road
1. | Chakmoh to Ghangot Kalan
2. | Chakmoh to Garli Via Sarla
3. | Chakmoh to Usnar Kalan Via Sarla Garli
4. | Chakmoh to Jhanjiani Via Shahtalai Had Pattain
5. | Chakmoh to Baragran Via Chowki
6. | Chakmoh to Jamli Via Chowki
7. | Chakmoh to Maharal Via Sakri Bridge Samela
8. | Chakmoh to Samela Via Sakri Bridge Samela
9. | Chakmoh to Sathwin Via Sakri Bridge
Samela Sakroh 14-2 35-00
10. | Chakmoh to Bijhari 19-0 47-00
11. | Chakmoh to Balh Bihal Via Bijhari 10-0 25-00
12. | Chakmoh to Dandwin Via Bijhari 05-0 12-00
13. | Chakmoh to Kathiana Via Bijhari 02-0 05-00
Dandwin Paplohal
14. | Chakmoh to Soharin Via Bijhari
15. | Chakmoh to Kulehra Via Bijhari Sohari
16. | Chakmoh to Kiara Bag Via BijhariMangnoti
17. | Chakmoh to Railly
18. | Chakmoh to Dhangota Via Bijhari, Balh Bihal
Focal points located on link road
1. | Chakmoh to Ghori Dhabiri via Buthan
2. | Chakmoh to Dalchera
3. | Chakmoh to Kalwal 14-2 43-00
19-0 57-00
10-0 30-00
05-0 15-00
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02-0 06-00
4. | Chakmoh to Raillyjajri
5. | Chakmoh to Sakroh Via 12 Manina Da Paroh
Vipan Indane Durgam Kashetra Vitrak, Kakkar
Focal Points located on Main Road
1. | Kakkar, Kakkar to Bajrol, Kakkar to Bherda. 14-2 28-00
19-0 37-00
10-0 20-00
05-0 10-00
02-0 04-00
Focal points located on Link Road
2. | Kakkar to Jiyana
3. | Kakkar to Bharaian Di Dhar
4. | Kakkar to Kathuwan Ki Dhar
5. | Kakkar to Chhamb 14-2 31-00
6. | Kakkar to Thale 19-0 41-00
7. | Kakkar to Mandhiyar 10-0 22-00
8. | Kakkar to Purli 05-0 11-00
9. | Kakkar to Kunsara 02-0 04-00
10. | Kakkar to Utpur
11. | Kakkar to Gubhar
12. | Kakkar to Khanouli
TERMS AND CONDITIONS.—

1. The LPG distributor shall issue cash memo to every consumer showing complete

name, address and consumer number and shall also retain duplicate copy of each cash
memo for the inspection purpose required by inspecting authority.

The LPG distributor shall ensure to print/mention the retail sale price of filled LPG
refill on cash memo and door delivery or transportation charges whichever is
applicable, separately and as well as on vehicles supplying LPG refills as per
recommendation/directions of Hon’ble Estimates Committee of H.P. Vidhan Sabha.

The LPG distributor shall not pressurize the consumer to purchase other equipment’s
i.e. gas stove etc. while issuing new Gas connection and shall issue LPG connection on
priority basis.

Every LPG distributor shall display the daily stock position/price of the LPG refill on a
conspicuous place in the premises of LPG agency and at storage point as well.

The LPG distributor shall also ensure to book the refills telephonically on the request
of the consumer as well as in person.
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6. The LPG distributor shall not charge more than the R.S.P. of filled LPG refill plus door
delivery charges or transportation charges fixed by the District Magistrate, Hamirpur in
any case. The rates of the door delivery shall be charged only when door delivery is
made.
7. The LPG Distributor shall ensure to maintain the proper record of the receipt and
distribution of the LPG refills and maintain register in following manner.
Date | Opening | Receipt | Invoice | Total | Issues | Against | To Other To Total Closing
Stock No. 2+3 | Refills Distribution | defective | 6+7+8 | Balance
Point Stock +9
1 3 4 5 6 7 8 9 10 11

10.

11.

12.

13.

14.

15.

The LPG distributor shall also ensure to supply LPG refills to the consumer on the
terms and conditions/jurisdiction laid down by the concerned oil company and also
ensure that the refill supplied to the consumer is having standard weight, sealed and
equipped with safety cap and for this purpose weighing scale shall invariably be kept
in delivery van by the LPG distributor.

The LPG distributor shall also ensure immediate redresal of complaint lodged by the
consumer on account of leakage of LPG refill and other reasons immediately and
render the service of a trained mechanic free of cost keeping in view the security
measures.

The distributor shall also ensure to furnish monthly report immediately at the end of
every month or as and when required by the District Controller, Food, Civil Supplies &
Consumer Affairs, Hamirpur in respect of receipt and distribution of LPG cylinders.

During the period of shortage of LPG refills, the distributor shall distribute LPG refills
to the consumers strictly as per directions of The District Magistrate/District Food &
Supplies Controller, Hamirpur and concerned FSO/Inspector Food, Civil Supplies &
Consumer Affairs.

The LPG dealer will allow cash and carry rebate of Rs. 29.26/- to the consumer on
every refill when the refill is received from the LPG Godown or Showroom on the
explicit request of the consumers.

The LPG dealer will supply LPG refills to the consumers strictly as per area of
operation fixed by the Oil Companies. Any deviation will be made only with the prior
approval of the DC/DCFCS & CA Hamirpur and Sales Manager, of concerned Oil
Company.

The distributor shall ensure installation of public address system (loud speaker) on the
delivery vehicles, weighing machine, laminated copy of route chart as well as latest
retail sale price of filled refill plus transportation/door delivery charges separately
fixed by Deputy Commissioner, Hamirpur, District Hamirpur.

The LPG distributor shall ensure the supply of LPG Refill to the consumer in the
respective area strictly as per the route chart fixed by the District Magistrate. If change
in route chart has to be made because of any unavoidable reason, the LPG distributor
shall have to inform the office of Deputy Commissioner/Distt. Controller, Food, Civil
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Supplies & Consumer Affairs, Hamirpur invariably prior to making such changes in

route chart.

16. Additional cooliage/transportation charges will remain in force till the same are revised
while retail sale price of filled LPG refill may vary as per revision by the concerned oil
marketing company from time to time.

17. Any contravention of the conditions mentioned above, will be viewed seriously and
action under section 3/7 of the Essential Commodities Act, 1955 shall be taken against
the defaulting LPG distributor.

STATE AUDIT DEPARTMENT

NOTIFICATION

Dated, the 21st August, 2025

Sd/-

(AMARJEET SINGH, IAS,),
District Magistrate,
Hamirpur, District Hamirpur.

No. 1-31/67-Fin. (LA) Vol-15(Part)-5488.—The Governor, Himachal Pradesh is pleased
to order the following transfers without TTA and Joining Time, with immediate effect:—

Deputy Controller.

SI. Name of Officer From To
No.
1. | Sh. Sandeep Kamal, | Resident Audit Scheme, Atal | Resident Audit Scheme,
Deputy Controller. Medical & Research University, | CSK  H.P.  Agriculture
Nerchowk, Mandi. University, Palampur, Distt.
Kangra against the vacant
post of Joint Controller.
2. | Sh. Vikas Dhawan, | Resident Audit Scheme, Sardar | Resident Audit Scheme,

Patel University, Mandi.

Sardar  Patel  University,
Mandi alongwith the
additional charge of the post
of  Deputy Controller,
Resident Audit Scheme, Atal
Medical & Research
University, Nerchowk, Distt.
Mandi.

By order,

Sd/-
Principal Secretary (Finance).
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TOWN AND COUNTRY PLANNING DEPARTMENT

NOTIFICATION
Shimla-2, the 22nd August, 2025

No. TCP-A(3)-3/2025.—WHEREAS, the draft notification to carry out amendments in the
Himachal Pradesh Town and Country Planning Rules, 2014, was notified vide this Department
notification of even number dated 13th June, 2025 and published in the Rajpatra (e-Gazette),
Himachal Pradesh dated 16th June, 2025 for inviting objection(s) and suggestion(s) from the
person(s) likely to be affected thereby within a period of thirty days from the date of publication of
the said notification in the Rajpatra (e-gazette) Himachal Pradesh;

AND WHEREAS, objection(s) and suggestion(s) have been received within the stipulated
period by the State Government in this behalf and the same have been considered and rejected;

NOW, THEREFORE, in exercise of the powers conferred by section 87 of the Act, 1977
(Act No. 12 of 1977), the Governor, Himachal Pradesh is pleased to make the following rules
further to amend the Himachal Pradesh Town and Country Planning Rules, 2014 notified vide this
Department Notification No. TCP-A (3)-1/2014-1 dated 1st December, 2014 and published in the
Rajpatra (e-Gazette), Himachal Pradesh on 1st December, 2014, namely:—

1. Short title and commencement.—(i) These rules may be called the Himachal Pradesh
Town and Country Planning (Fourteenth Amendment) Rules, 2025.

(1)) These rules shall come into effect from the date of its publication in the Rajpatra

(e-Gazette), Himachal Pradesh.

2. Amendment in Rule 16.—In Rule 16 of the Himachal Pradesh Town and Country
Planning Rules, 2014 (hereinafter referred to as the ‘said rules’) :
(a) after sub rule (4), the new sub rule (5) and (6) shall be inserted, namely:—

“(5) The fee for availing Premium FAR (Floor Area Ratio) in commercial use cases
(including tourism activities) shall be as specified below:

S1. Base FAR Premium FAR Charges/ fee for Premium FAR
No.
1 2 3 4
1. Base F.A.R as per Upto 0.25 @ 5000 per Sqmtr. of built Area
2. applicable norms | Apove 0.25 to 0.50 @ 7500 per Sqmtr. of built Area
Note.—

1. Above charges/fee shall be applicable in Municipal Corporation/Municipal Councils.
The remaining Urban Local Bodies i.e. Nagar Panchayats shall levy fee 80% of the
above-prescribed charges/ fee respectively.
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2. The Planning Area/Special Area shall levy fee @ 80% of the above prescribed charges/
fee under column No. 4.

3. For all plots directly abutting and falling within 100 mts. distance from control line of
4-Lane National Highway, other National Highways and State Highways, the above
prescribed charges/fee shall be charged @ 150%, 130% and 120% respectively.

4. Aforesaid charges/fee of Premium FAR shall not apply to the Real Estate Projects and
Special Commercial Buildings as specified under Rule II (a) of Appendix-1.

(6) In case the closed basement floor(s) is/are opened for parking purposes, a fee of 1500/-
rupees per square meter of the built-up area of that floor shall be applicable. Provided that, if the
designated parking floor is used for any other purpose except for parking, the concerned
individual/owner shall be liable to pay a penalty of Rs. 3.00 lacs and will have to restore the floor
to parking purpose. The imposition of such penalty shall not, in any manner, be deemed to
regularize the aforementioned floor. And in case of continued offence, after 06 months, additional
penalty of Rs. 5.00 lacs be imposed and statutory action as per HP TCP Act, 1977 and Rules, as
deemed fit, shall be initiated against the concerned owner of the property/building.”

3. Amendment in Appendix-1.—In Appendix-1 of the Himachal Pradesh Town and
Country Planning Rules, 2014, in serial number III General Regulations,—

(a) Regulation 31, shall be substituted, namely:—

“31. (1) For all buildings located on valley side or hill sides of the roads and having

)

minimum clear setback of 2.0 M within the plot, after controlled
width/retaining wall and having clear access from the road, open to sky
parking (uncovered and parallel to the building) on 50% frontage of such
setback shall be permissible. In case of buildings on valley side, owners shall
be permitted to construct temporary steel frame structure/ramp on 50%
frontage of such setback for open to sky parking. The temporary parking
platform so proposed should be see-through/perforated/meshed (not solid
sheet) in order to have sufficient gaps/spaces for light and ventilation and
should not obstruct any disaster management efforts and smooth flow of
traffic on the abutting road and should be duly certified by a registered
Structural Engineer.

Opening of a closed basement floor(s) only (floor retained as closed due to
site slope constraints), shall be permissible in an authorized building, for
parking purposes, provided that a feasible vehicular access is available either
from the existing parking floor/another alternative road or/through
installation of mechanical parking lift may be provided on any of the
setbacks where minimum of 3.00 M wide width is available. The fee as
prescribed under rule 16(6) shall be payable. In such cases, relaxation in
F.A.R. and building height shall be deemed to have been granted. In no case,
such parking floor(s) shall be used for any other use. The building owner
shall give and affidavit in this regard. The owner of the building shall be
solely responsible for the stability of the structure for opening of closed floor
for parking. Structural stability certificate in this regard shall be submitted by
the applicant duly vetted form Class-A registered Structural Engineer or the
Structural Engineer of HPPWD/HIMUDA along with other requisite
documents.
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Explanation. — Notwithstanding anything contained in Development Plans prepared for Planning
Areas and Special Areas and in areas referred under Appendix-I appended to
these Rules, the provisions contained in sub-regulation (1) and (2) shall apply.

(b) After Regulation 32, following new Regulation(s) 33 and 34 shall be inserted,
namely:—

“33. Premium FAR :—

Premium FAR of 0.25 to 0.50 over and above the permissible FAR will be
allowed only for commercial use in plots having area more than 500 Sq. mts. on
payment of charges/ fee prescribed under Rule-16, subject to the following
conditions:

(a)

(b)

(©)

(d)

The Premium FAR shall only be applicable for Commercial use (Including
Tourism Activities) and the same shall be allowed subject to width of
abutting road i.e.

e  For road having width more than 5.00 M, the additional premium FAR
would be 0.25.

e  For road having width more than 7.00 M, the additional premium FAR
would be 0.50.

The overall building height shall conform to the vertical limitation, as
prescribed in the respective development plan/H.P. TCP Rules, 2014.

The premium FAR is purely an enabling provision; it cannot be availed by
any person as a matter of right.

The premium FAR shall not be used as a tool to regularize un-authorized
structure(s).

Explanation.—Notwithstanding anything contained in Development Plans prepared for Planning
Areas and Special Areas and in areas referred under Appendix-I appended to these
Rules, the provisions contained in this regulation shall apply for premium FAR in
commercial use (including tourism activities) except Shimla, Kullu Valley,
Dharamshala and Kasauli Planning Areas.”

34. Heritage Zone/Area

(i)

In Heritage Zone/Area demarcated in Development Plans notified by the
Government, Registered Private Professionals of Class-A category, as
specified under Rule 17 of the Himachal Pradesh Town and Country
Planning Rules, 2014, shall submit the building plans to the authority
exercising the powers of the Director (Town and Country Planning). The
said authority shall forward the proposal to the State Heritage Advisory
Committee. Based on the recommendations of the Committee, the concerned
office shall submit the case to the State Government. In such cases, in-
principle approval shall be granted by the State Government, following
which the competent authority shall issue the development permission.
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Explanation.—Notwithstanding anything contained in Development Plans
prepared for Planning Areas and Special Areas and in areas referred under
Appendix-I appended to these Rules, the provisions contained in this
regulation shall apply.

(ii) Green Area.—In the Green Areas notified by the State, the concerned
authority shall submit proposal to the Director, Town and Country Planning.
After examining, the Director shall send the case along with it’s
recommendation to the State Government. Based on the said
recommendation, the State Government shall grant approval in principle.”

4. Amendment of Appendix-10.—In Appendix-10 of the Himachal Pradesh Town and
Country Planning Rules, 2014, Regulation 5 shall be substituted, namely:—

5. Cancellation of Registration and fine.—The Director (TCP) may suspend or cancel
the Registration of any Town Planner/Architect/Structural Engineer/Engineer/Geologist/
Draughtsman/Surveyor, or impose the fine from Rs. 50,000 to Rs. 2,00,000 based on the severity of
the offence, who in the opinion of the Director, is not carrying out the requirements of the Zoning
Regulations framed under Interim Development Plan, Development Plan and the Guidelines issued
under the Himachal Pradesh Town and Country Planning Act, 1977 and the Himachal Pradesh
Town and Country Planning Rules, 2014 :

Provided that before the Registration is cancelled, first opportunity of being heard shall be
afforded to the concerned Town Planner/Architect/Engineer/Draughtsman/Surveyor Depending
upon the severity of the case, the Director may impose a fine which shall not be less than ¥ 50,000
(Fifty Thousand Rupees) and may extend up to I 2,00,000 (Two Lakh Rupees) :

Provided that in cases where the matter remains unresolved or the non-compliance persists,
a second opportunity of hearing may be granted to the concerned Registered Private Professional.
Upon such hearing, the competent authority may order the suspension of registration for a period
not exceeding six months, along with the imposition of a fine which shall not be less than % 50,000
(Fifty Thousand Rupees) and may extend upto I 2,00,000 (Two Lakh Rupees) :

Provided also that where the extent of the violation necessitate such action, the Director
may, after granting a third opportunity of hearing, order the cancellation of registration, along with
the imposition of a penalty, which shall not be less than ¥ 1,00,000 (Rupees One Lakh) and may
extend up to X 2,00,000 (Rupees Two Lakh) :

Provided further that the Architects, Engineers and Planners registered with the Council of
Architecture, New Delhi under the Architects Act, 1972, the Institution of Engineers (India),
Kolkata and the Institute of Town Planners (India), New Delhi respectively and empanelled with
the Director shall only be suspended or cancelled by the said Institutions in which they are
registered, on recommendations of the Director (TCP) only.

By order,

DEVESH KUMAR,
Principal Secretary (TCP).
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HIMACHAL PRADESH HOUSING AND URBAN DEVELOPMENT AUTHORITY

NOTIFICATION
Dated, the 6th June, 2025

No. HIMUDA/Scheme/Private-Developer/2025-Admn.—Whereas, Himachal Pradesh
Housing and Urban Development Authority has been created under the Himachal Housing and
Urban Development Authority Act, 2004 to plan and develop land and create infrastructure to meet
the housing needs of different income groups and to provide for development schemes for
mobilizing public and private resources for the promotion of housing colonies and related
infrastructure;

And whereas, in the State of Himachal Pradesh, availability of Govt. land for the purpose of
Development of Housing Colonies is scarce and purchase of big chunk of land at a place is a
tedious and time consuming process involving consent of all land owners. Moreover, the land
holdings of private people are very small. There is a lot of demand for plots and flats in the State at
prominent places and various private developers are also introducing real estate projects in the
State. With a view to cater housing demand in the State, it is felt promising to develop a scheme in
collaboration with private developers/players having own land parcels and who intend to develop
housing colony with the expertise and brand of HIMUDA.

Now therefore, CEO-cum-Secretary, Himachal Pradesh Housing and Urban Development
Authority, in exercise of the power conferred by section 17 read with section 20 of the Act ibid
proposes to frame the following scheme for development of real estate projects with private
developers having their own land in collaboration with HIMUDA which would help in developing
well planned, laid out and better developed real estate projects in the entire State with private
association and will provide better living conditions for the public at large and the same is hereby
published in the Rajpatra (e-Gazette), Himachal Pradesh for information of the general public. Any
person who has any objection(s) or suggestion(s) with regard to the proposed scheme, he may send
the same to CEO-cum-Secretary, HIMUDA within a period of 30 days from the date of publication
of the said scheme in the Rajpatra (e-Gazette), Himachal Pradesh.

The objection(s) or suggestion(s), if any received within the above stipulated period shall be
considered by the CEO-cum-Secretary (HIMUDA) before finalizing the said draft scheme
namely:—

1. (1) This scheme may be called the Himachal Pradesh Development of Real Estate
Projects with Private Developers in collaboration with HIMUDA Scheme, 2025.

(2) This scheme shall come into force from the date of publication in Rajpatra (e-Gazette),
Himachal Pradesh.

2. (1) In this Scheme unless the content otherwise requires,—

(a) “Act” means Himachal Pradesh Housing and Urban Development Authority Act,
2004; and

(b) ‘Authority’ means the Himachal Pradesh Housing and Urban Development
Authority established under section 3 of the Act.

(2) The words and expressions used but not defined in this Scheme shall have the same
meaning as respectively assigned to them in the Act.
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3. OBJECTIVE OF SCHEME.—(1) The objective of the Scheme shall be to
collaborate with private land owners/developers to build Housing/Commercial Real Estate Projects
for providing better living standard to general public.

(2) Under this scheme Private Developers possessing a minimum of Five Acres/25 Bighas
of land in Himachal Pradesh will be eligible to collaborate with Authority for the development of
real estate projects.

(3) Scheme envisages a minimum of 9% revenue sharing from the developer out of total
revenue receipt from sale of inventory.

4. SALIENT FEATURES OF SCHEME.—Private Developers/Land Owners
(hereinafter referred to as the ‘developer’) having contiguous chunk of land appropriately located
for developing real estate projects may apply to the Authority under the scheme. After assessment
and checking viability of the project, Authority if satisfied with the viability of the project may
enter into an MOU with private developer.

5. PRE MOU OBLIGATIONS.—(1) Developer will apply to the Authority along with a
copy of Jamabandi/Tatima and Demarcation Reports under this scheme.

(2) If required, the developer will get technical survey, slope analysis and soil
investigation done.

(3) After checking the financial and physical viability of the project, Authority and Private
Developer shall enter into an MOU for discharging other responsibilities and obligations under the
scheme.

6. POST MOU OBLIGATIONS.—(1) Developer will transfer the land free from all
encumbrances to Authority by way of registered sale deed at circle rate and the payment for land
will be included in 91% share of developer as per this scheme and no additional payment will be
made.

(2) Registration charges and stamp duty shall be paid by Authority to the Sub-Registrar.

(3) The Authority shall apply for No Objection Certificate of water, power supply; Forest
Department, Fire Department, Pollution Department. The expenditure to obtain these No Objection
Certificates shall be loaded to the project cost.

7. PLAN APPROVAL AND RERA COMPLIANCES.—(1) After the land is
transferred by the developer to Authority, the Authority will get the plans and drawings prepared
and submit the same to the competent authority for approval. In case for making of Plans and
Drawings outside Architect is to be engaged, the cost of the same shall be borne by developer.

(2) The Authority shall apply to Real Estate Regulatory Authority for the registration of
the project, after approval of the drawings from Town and Country Planning Department.

8. ADVERTISEMENT AND SALE STRATEGY.—After registration of the Project
with Real Estate Regulatory Authority, the Authority and developer will devise the sale strategy of
Units (Apartments) and advertise the project. No demand survey shall be permissible under Real
Estate Regulatory Authority guidelines for consideration of money before registration of project
with Real Estate Regulatory Authority. Third Party will be engaged for marketing on Social Media
and setting up of Call Centre, the cost of which shall be borne by developer. The Commission to
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Real Estate Agents/Brokers, if any, shall be decided and borne by developer. Builder tie up with
Banks for loans to customers of the Project shall be done by developer with the assistance of
Authority.

9. EXECUTION OF THE PROJECT.—(1) Development of the project will be done
by developer from 70% corpus of funds raised in self-financing mode.

(2) It will be the joint responsibility of Authority and developer to develop and execute the
project as per approved plans and drawings and in compliance to Real Estate Regulatory Authority
guidelines.

(3) Authority will get the third party structural and quality audit done from reliable source.

(4) Before advertising the project for the sale both parties will decide on the period of
construction of project.

(5) After completion of the project, Authority will own the responsibility regarding the
maintenance and watch and ward etc. as per the provisions of Act and rules framed thereunder and
the cost of the same shall be borne by Authority. During operation of Project the Watch and Ward
expenses will be borne by developer.

10. ACCOUNTING AND REVENUE SHARING.—(1) Under this Revenue Sharing,
Authority will charge fixed minimum percentage @ 9% of total receipts irrespective of
Construction/Development/Land Cost. Authority charges may however be increased considering
proposal and viability of the project.

(2) (A) The receipts from the primary sale of properties will be distributed as follows:
»  Developer: 91% of the total receipts or as may be decided.

»  Authority: 9% of the total receipts (minimum) or as may be decided (70% of total
receipt shall be reserved for project development to be met out of developers
share).

(B) Authority will regulate the secondary sales as per its rules and regulations.

(3) Separate Project ESCROW account will be opened in which all sale
proceeds/installments related to the project will be credited. As per section 4(2)(1)(D) of Real
Estate Regulatory Authority there shall be a separate bank account for housing project and 70%
amount received from allottees from time to time, shall be deposited in that account to cover the
developmental cost and cost of land. After meeting project cost/expenses etc. as per Real Estate
Regulatory Authority, 30% amount will be shared between the Developer and Authority in the
agreed ratio.

(4) The withdrawal from the Account of the receipts of the allottee will be strictly as per
the Real Estate Regulatory Authority Guidelines.

(5) Except the fee relating to Town and Country Planning Department and Real Estate
Regulatory Authority, all other fees on statutory compliances shall be loaded to the project.

(6) The selling rate of the unit will be decided mutually by the Authority and Developer.
The differential cost of units will also be fixed with mutual consent.
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(7) Developer shall transfer land after signing MOU with Authority. In case permission
under section 118 of the Himachal Pradesh Tenancy and Land Reforms Act, 1972 is required to be
taken by Developer for sale of land to Authority, the same shall be obtained on the basis of the
MOU.

(8) The land shall be transferred by the developer in the name of Authority and all
expenses related to registration shall be borne by the Authority. As per provisions of section 194-IA
of Income Tax Act, 1961, TDS @ 1% of sale value shall be paid by the Authority in respect of sale
consideration value and credit of same shall be provided to the Developer.

(9) All types of expenditure on the Project like Development, Civil Construction shall be
borne by the developer from its 91% share. If any expenditure on the Project is incurred by the
Authority, the same shall be chargeable to the Project and will be recovered out of the revenue
share of the Developer i.e. related with construction of project. All expenditure of Stamp Duty for
Registration, Fees of Town and Country Planning Department and Fees of Real Estate Regulatory
Authority shall be borne by Authority from its 9% share.

(10) Authority will collect sale proceeds of the residential/ commercial units from the
allottees and part with developer’s share as per agreed terms after taking out its share from such
collection. However, in case developer fails to carry out any development and civil construction as
per agreed standard terms and conditions, then Authority reserves the right to carry out such
activities at its own out of receipts of the Project and same will be set off against the share of the
developer.

(11) The allotment shall be made under self-financing scheme i.e. 100% cost shall be paid
by the allottee before getting possession.

(12) If any allottee after allotment fails to pay the instalments as per payment schedule, then
penal interest as per rate charged by the Authority on its own scheme will be charged from the
allottee and the same will be shared in equal proportion.

(13) The units shall be sold/allotted in phased manner. Therefore units which are to be sold
will only be advertised for sale.

(14) The advertisement cost will be initially incurred by Authority and shall be chargeable
to the project cost.

11. OTHER TAX RELATED IMPLICATION AND CONDITIONS.—
The other tax related implications and condition shall be as under:—

(i) The developers shall bear Capital Gain Tax, either short-term or long-term,
depending on the period for which the land was held, on transfer of land to
Authority, with no recourse or loading on the Project cost.

(i1) Developer will realize his share (91% or as decided) after payment as per circle
rate as income based on the sale of residential units in the housing colony on
percentage completion method. This income will be subject to income tax in the
year in which it is recognized and entire tax and cost on this account after
deduction of development expenditure incurred and proportionate land cost on
circle rate shall be borne by the Developer.
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12. TAX DEDUCTED AT SOURCE ON PAYMENTS.—(i) Authority will deduct
Income Tax Tax Deducted at Source under Section 194C @ 2% or as applicable from time to time,
from developer's share payments. Tax Credit of the same will however be paid to the developer.
This shall be after payment as per circle rate is made on which 1% Tax Deducted at Source would
have already been deducted.

(i1)) The developer shall adhere to all provisions of Income Tax/ Goods & Services Tax
regarding Tax Deducted at Source deduction, deposit and filing of returns in respect of payments to
contractors or service providers during the development phase.

(ii1) In case of units costing above 50.00 lakhs, allottees shall be liable to deduct 1% Tax
Deducted at Source on sale cost/ installment paid to Authority u/s 194-1A of Income Tax Act. The
tax credit of same will be taken by Authority and will be considered towards Authority share.

13. GOODS AND SERVICES TAX REGISTRATION.—(i) The developers shall
obtain Goods & Services Tax registration and discharge their Goods & Services Tax liabilities as
per provisions of Goods & Services Tax laws.

(i1)) Goods & Services Tax as applicable on sale of units as per law in force will be paid in
addition to Basic Sale Price by Customer and the same will be deposited by Authority under the
Goods & Services Tax registration.

(iii)) All Development/ Construction activities shall be undertaken by the developer out of
his revenue share. The developer may take Goods & Services Tax Input claim in respect of
procurements made by him from supplier/ sellers. As such all his Goods & Services Tax liabilities
shall be met by him out of his revenue share.

(iv) All penalties, interest and legal costs resulting from non-compliance with provisions of
Real Estate Regulatory Authority, shall be borne by the party concerned i.e. Authority or
developers as the case may be.

(v) All penalties, interest, and legal costs resulting from non-compliance with Goods &
Services Tax, Tax Deducted at Source or other statutory obligations shall be the sole responsibility
of the party concerned i.e. Authority or developer as the case may be.

14. COMPLETION AND ALLOTMENTS.—(1) Allotment of units after completion
will be done by Authority as per its allotment rules read with Real Estate Regulatory Authority
Guidelines.

(2) Operation and maintenance of different phases of project when it becomes habitable
shall be done by Authority as per the provisions of the Act and rules framed thereunder.

(3) Secondary sales and allotments shall be regulated by Authority as per its rules and
regulations and developer will not have any right to this effect.

15. Legal issues.—During execution and defect liability period, any dispute between the
parties (Authority and Developer) will be forwarded to a two Member Committee comprising of
Chief Executive Officer, HIMUDA and an Officer nominated by the developer to resolve the
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dispute. If still the dispute remains unresolved the matter shall be referred to arbitration in
accordance with Arbitration and Reconciliation Act, 1996.

Sd/-
DR. SURINDER KUMAR VASHISTH,

CEO-cum-Secretary,
HIMUDA, Shimla-2.
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AR, TEdld Bk, e RRAR, fRovo, 3. #ff ¥ Rig g7 il AR =< oot omare ™
TEMMYR, SIHER IRl AMYR, TEdIdl HARe,, e RRER, fBovo, 4. o gHuTal 43 31 M g&
B 3METS Mg 9 SIHER M, dgdid gsdic, RTal ITReRN, ITRRIUS, 5. 1 99 ol I
3 o oTel BTl JAEIE I BARYR, STHER hardl e, Tl Tevrgd, STRIEvS, 6. 41 3=l M
g3 2 M gE 9l g FEari g™ |, dedid |@iran, e feeR, f2ovo . A& |
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CRIE]

I ST . gfaareToT |

SURTGRT ATERTOT A F&T 1 T 6 1 & 29—11—2024 DI BIOR IATHR Yeb HLUII—UF
Uer BR AF fHar € 1P & fddd o= g3 o7 I g, el 9™ g SreeR |roe, dediel FiTe,
e fh=iR, fZovo Siifs gd H UM |RA1, Tediel DRIl STl T8vIgd, ITIRMIvE H X8l 3T
2 I BT <B fald 09—12—2008 HI B T ¢ |

ST Jad & I= Afdaned o 3R SAIY IWa! iy Silfad 3ferar Jd o el off 7
B Db 1 AU Slla-idlel H Blg gHRIT TeeR dl ol | & Jdd BT blg I AR 9 819 g =1
IR g B JRA H AT o e fhar 16 9 Iad |1 ardiTor fad ovg & aRAM § aef
qRIET BT Iblel I AU UeT H ol [hal SR | S&d Jos 3 & Iw= @1 UearR gl AT+
# Rera et FHRT BT SIdhldl AR 91 8 ——

1.  SU—HETS A0 W H Sddblel 5N, 364
2. SU-HET AT § gl THR, 236
3.  SU—HSTA UIcAT H gddhlol TR 252

31 39 SYABR Bl §IRT 37 STaT dofl FHfud Redari & gferd fbar smar ¢ fe afe

IFd gad A1 & I< & IR BT il dIanTol % H0 1 AT 6 @ M qol 9 aRald B R

A ofufy 8 I feAid 30—08—2025 ¥ USS AT / Ihloldd dedld HIATd HiTaT,

e fF=iR, fRodo # IR 3MdHR 3o+ 3mufy Uer & | RSN @) R H I8 FHST SIRATT

fb Bl B SWIFd IR DIg SMURT 7 & dA fddd I< JdD Pl RRA BT gDl SURIK]
qTENTOT 3H0 0 1 T 6 & ITH d¥ald Hx QAT SITQT |

31TST &I 01—08—2025 DI X BXIER g HIBR 37aTeld Afed SINI §aTT |

AER | FXRIRT / —
FERIS aHTEd! fadrg siofl,

gl AT, e fa=ik (Ro wo) |

g 3T WS qATEdl fgaa Sof, |fren, e fF=ik (Ro wo)

1. 1 fhe RiE g3 &7 <1 el 8dl IEIe U™ g SIHeR SMel, dediidd dsdie, forell
ITRBIEA, ITRIGUS, 2. &1 AT IM Y & AER I 8Tl 3MMae I [EMMYR, SIheR IRell
AFQR, J89Id Bk, fofar RRAR, fZovo, 3. i WU R g3 sl ¥R 9= 81 3fee 9™
TEHMYR, STHER el AMYR, Tedld BARS, e RRAR, f2ovo, 4. 21 efurel 4= 30 M g
Blel 3791 Mg g T[BER ST, dedild dgdle, el STRenell, ITREvs, 5. 1 9949 dld YA

3 g oTel BTl JAEE I BARYR, STHER hardl e, Tl JevIgH, STRIEvS, 6. 41 3=l M
g3 2 M g a4l s FEri am |, dedia |iran, e feeR, f2ovo CICR

ERIE
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M ST . TfcareToT |

SURIGT ATGRTOT A WRAT 1 a1 6 -1 [l 29—11—2024 BT BIOR MR U FLUL—IH
U IR FF fhar € 6 s 6 gF s W g@, Farl U™ 9 SieER Qe dgdie
ATer, e fe=iR, fBodo Siifs adar § 79 gCR, dedial drardl, fofel <8vig, StRiaEvs H
RE T W& ¥ B JB [3A1d 06—11—2021 Bl 8 FdI © | I Jad I A9 ol 3ffHerg
TS M Y M A Tol © Sdid g THO—UF § Al el YA S M gA & qAqT I§ QA
I TP B AR D 2 |

IHRT Db o] M AfAIIEd o 3R SHMIY IFd! DIg Silfdd @l gd G ol ol 7
B Jdb o AU Sadblel H DIy JHRIT TER DI AT | IHKT Jaddb BT big Al aRA T 8F T 947
THIT G B YR H AERT | IUE fhar fb 9 o Fdl arTor ofedl M B gRAM § aell
R BT SIBTA SAD A U H Tol [T SR | Sad Jad 31 el ard /T8 9 B
USaR g AUl H Rerd arael FHRT BT gidblel FTJAR a9l & ——

1. SY-FEld AU+ @ H gddlel THX, 356
2. SU-WEld IR H ghlel THY, 233
3. SU—HBIS uredr gdhlel THIN 246

3d: 39 SYATR Bl §IRT 3 AT doi FHEd Redar! & gid fear smar g 6 afe
ST gD N Tl M BT M TG YAV-UF H FE6I Al qol B N AT IId Jdd DI
R BT b dIGITT h [0 1 dT 6 & A qol g a<ald HR- IR Pls 9T iy 8 o
faeTd 30—08—2025 ¥ Ugl IRATA / IdhTerd dedld drITd AaiTer, e fe=ik, fRovo #
B JATHR AU MART U™ &Y | RSN @ IRA # T8 T8 ST & fdl &1 SWRiad IR
PIS IMURT 7 & TAT o] IH AP Bl IR BT Pblel SURIT ATGRTIT 60 F0 1 AT 6 & A
TP B &IT ST |

31TST &1 01—08—2025 BT WX BXIER g HIBR 37aTeld Afed ST §aTT |

AER | FATEIRT / —
ErIS aHred! fadrg soft,

dedrel AT, e fe=ik (fRo wo) |

9 IeTed Head FHTEdr fgara soft, diTen, Rrer fa=iR (Ro o)

1. 1 {3 RiE g3 &0 <a1 o1l 81dd AEie U™ g SIHeR M, dediidd d8die, el
ITRBIEA, ITRIGUS, 2. &1 AT IM Y & AeR I 8Tl 38 I [EMMYR, SIheR IRell
AFQR, dedld Bk, forar RRER, fZovo, 3. i @alw R4E gF sl #8r 9= 8 3fEe 9™
TEMMYR, STHER el AMYR, TEdd $ARS, Rl RiRAR, f2ovo, 4. 31 eviuted 43 37 M g
BIelTd g TIheR TMC], Tedilel gsdic, STl SReIel, SIRIGUS, 5. 1 IAT ofd g3 &1 gax
AT BTl JfETe UM BHRYR, SIHER Horkll e, Niar Javrgy, STR@vs, 6. o1 =il I gF
3 M G |/ @IS FErT I A9, dEsile aiTett, ot fRER, fBovo . TG |

ERIE
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MY ST . TfcrareToT |

SURIGT ATGRTOT A WRAT 1 1 6 71 (Al 29—11—2024 BT BIOR MR U FLUL—I
UeT HR AF BT 2 fF 50 89 o g3 &7 I g, AR U™ 9 STheR |1, Jedd diTeT,
e fP=R, f2owo Sfes aoae § I SMel, dgdiad dsdic, e Iaamel, STREvs H Ed
3 2 U BT <8l &Ald 23—11—2018 BT B bl © | Iad b B T4 od AMerd H 85I
T g3 2 M @ Tol @ Sdie gog TS H B ofldl YF S M G © AT I§ &l A
TP B Gl D g |

S Hadh BIF I AT o R SHGY Iqd! Dls Sifdd 3@l gd G el off 9
B Jdb 7 AU Sladblel H DIy JHRIT TER DI AT | IHKT Jadb BT big Al aRA T 8F d 947
RIIT GG B G | AT 7 e A f6 9 Iaqd | arcl B ofd & aREH ©§ a2l
IR BT SIDTA IS 370 UeT | Tol BT SR | Iad Jad &1 89 AT/ BIF ol I UeaR
g Ao H Rerd ored ar iy &1 gadle HEgER &9 § ——

1. SY—YBT AT W H g=ddbld TR, 357
2. SU-HETA IAMST H SIPbIT TR, 234
3. SU-HET Uledl H s=ddbld THR 247

3d: 39 SYATR Bl §RT 3 AT doi FHfad Redar! & gid fear smar g 6 afe
IFT AP S BIA AT BT A g YA-UF H BH Al Sl 81 IR AT IH Hadb D
R BT b dIGITT h [0 1 df 6 & A qol g a<ald HR- IR Pis 9T iy 8 o
faTTd 30—08—2025 ¥ Ugl IATA / IdhTerdd dedld drITd AiTer, e fe=ik, fRovo #
BIRR JMMHR AU MART U9 X | IRBTRRT @ IRA # T8 T8 ST & fdl &1 SWRiad IR
DS AMART T & TAT I ATl AP BT IR DI APl SURIGT dTGNTIT 60 HO 1 AT 6 &
M TS B T ST |

31TST &I 01—08—2025 BT WX BXIER g HIBR 37aTeld Afed ST §aTT |

AER | FATEIRT / —
ERIS aHTed! fadrg soft,

dedrel AT, e fe=ik (fRo wo) |

Before the Court of Sub-Divisional Magistrate-cum-Additional Registrar of Marriages,
Nichar at Bhabanagar, District Kinnaur (H.P.)

In the matter of :

1. Sh. Surjeet Singh s/o Sh. Shishi Ram, r/o Village Thach, P.O. Nigulsari, Tehsil Nichar,
District Kinnaur (H.P.).

2. Smt. Goyla Devi d/o Sh. Pushp Ram, r/o Village Ghathoo, Post Office Urtu, Tehsil
Nirmand, District Kullu (H.P.) . .Applicants.

Versus
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General Public

Subject—Proclamation of marriage as per provision under section 8 (3) and 11 of the Registration
of Marriage Act, 1996.

Sh. Surjeet Singh s/o Sh. Shishi Ram, r/o Village Thach, P.O. Nigulsari, Tehsil Nichar,
District Kinnaur (H.P.) and Smt. Goyla Devi d/o Sh. Pushp Ram, r/o Village Ghathoo, Post Office
Urtu, Tehsil Nirmand, District Kullu (H.P.) have filed an application under section 8(3) and 11 of
the Registration of Marriage Act, 1996 alongwith affidavit and supporting documents such as copy
of family register of Goyala Devi and copies of Aadhar Cards to this court wherein they have stated
that they have solemnized their marriage in the year 2019 on 2nd August but could not register
their marriage till date and intend to register their marriage.

Therefore, the general public are hereby informed through this notice that if any person has
any objection regarding registration of this marriage, he/she may raise his/her objection personally
or may file in writing before this court on or before dated 08-09-2025. In case no objection(s) are
received by 08-09-2025 it will be presumed that there is no objection to the registration of above
marriage and the same will be registered accordingly.

Issued today my hand and seal of the court on this 7th August, 2025.

Seal. Sd/-
(NARAYAN SINGH CHAUHAN, HAS),

Sub-Divisional Magistrate-cum-Additional Registrar of Marriage,

Nichar at Bhabanagar, District Kinnaur, H.P.

§ JQTerd BRIGRI FUSIRABR), dedic JTell, forelr geef, (fRowo)

fS1eT geef, (fRowo) |

ERIE

SATH ST-d

fITg —uaTe 38R 919d o [t g9 &R ar |

e 999 *MH ST |

ST STVt <l g ST SfeHT XM, Al Ta NI, STHER diles ATCll, dgurd ddTel,
o1 deel (Bowo) 7 59 <RI H Sfdea—ua HY Wu—wwé%mﬁwmw
fQT® 03—05—1979 &1 BaAT T | TR U™ U= 3Mlee FATCl & S H G Jog USiihRoT 3ffierg #
Sl T8l 1 FORT 319 98 IOl BRAT WA © | 3 a9 &g BRIl B BRaTg TS
AT T AT ST e <dl gE ST oeH XM B o [t 03—05—1979 TSl R AR
fawrRer &1 718 7 |
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3d: WAAEIRY dI 9 $¥IeR gRI qfad fhar smar 2 fe afe feedt afdm e &t
S ST <dl A S o R @ o [ gS dRaM aR Uiy 8 dr g8 Qe
20—09—2025 BT IT SHY Yd AGTSd Boll H (U JATYRT TS HIAT Fhall © | 3D ISR Dls Al
IOR / TARTSl AR F18] 81T T FROATgaR UM Y9I 3iles A9Tell @& o doll 4] USiidhRol

arfierg # o1 fAfYr oof HRam & ameer uiRd &R &y ST |

31TST a1 11—08—2025 DI ¥R BLIER g HIBR JaTeld GIRI SIRI §aTT |

AN | BRI / —
BRIGRT TUSIEBN],
qedTe A4Tell, Rl Feg] (fRovo) |

Before the District Registrar (Marriages)-cum-Additional Deputy Commissioner Kullu,
District Kullu (H.P.)

1. Sh. Davinder Kumar s/o Sh. Ved Ram, r/o Village Barogi, P.O. Chhenour, Tehsil
Bhunter, District Kullu, H.P.

2. Smt. Priya Thakur d/o Sh. Neel Chand, P.O. Chhenour, Tehsil Bhunter, District Kullu
(H.P.)

Versus
General Public

Subject.—Regarding Registration of Marriage u/s 8(3) of the H.P. Registration of Marriage Act,
199¢.

Sh. Davinder Kumar s/o Sh. Ved Ram, r/o Village Barogi, P.O. Chhenour, Tehsil Bhunter,
District Kullu, H.P. & Smt. Priya Thakur d/o Sh. Neel Chand, P.O. Chhenour, Tehsil Bhunter,
District Kullu (H.P.) have filed an application alongwith the affidavits in the office of undersigned
stating therein that they have solemnised their marriage on 10-11-2024, but marriage has not been
found entered in the records of Registrar of Marriage, Gram Panchayat Chhernour in Tehsil
Bhunter, District Kullu, H.P.

Therefore, objections are hereby invited from the general public through this notice, that if
anyone has any objection regarding the registration of this marriage, they can file their objection
personally or in writing before the court of the undersigned within 30 days from the publication of
this notice.

Issued my hand and seal of the court today on 31st July, 2025.

Sd/-

Seal. (ASHWANI KUMAR),
District Registrar (Marriages)-cum-ADC

Kullu, District Kullu (H.P.).
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9 3T HRIDR IUSIABRI, TEdIA ATel!, Tl FHee (fRovo)

s 9 USRI Y W °s, Al Mg g STHER SOy, dgdrd J9rel, [T dee]
(fRowo) |

ERIk

STH ST dAT

T —uae 38R 99d o fIfd g &R ar |

A g9 *MH ST |

S 98 UBRT GF HER O, MOl Ma g STHER SHORd, dgdrd JArell, [Tl dee]
(fRowo) =1 39 =A™ H 3Mde"—9a 7Y UI—UF ORI & b IHH T b 26—10—1974
DI ZIAT & | W] I AT SRR & ST g USiahro Afferd # aof =1el 2| 9 319 a8
ol BRI IEd | 59 d916d & JHHRON H BHEEE HRdls TS dAl urar AT b o dg
TP GF WER a5 o1 ofF A 26—10—1974 © T 9 fAfY aof 1 I RywiRer &1 18 2|

3T AIATIRYT Bl 9 FIAER NI qrad fhar omar @ & afe ot afdq favm &t
2 de UBIRT JF HER dwa I O [AfY &6 PRA dR AR B A 98 QP 09—09—2025 I
AT A Yd ITAAd Foll H 3T IMMURT Tof HRAT Fhdl & | 3AD SR DIy |l o / oISl
A el BN JT EgaR U Uerd SO @ O aT §Qg UoliaRoT Jiffierg H ST

fafr got Pram & MY gIRT &Y o Sre |

3171 faieh 06—08—2025 BT WX EXIER d HIBR JAaTeld GIRT STRI 3T |

AER | FAEIRT / —
PRIBN] TUSIERNT,

qgudTe A4Tell, fS7elm Feg] (fRoWo) |

9 31T HRIDR IUSIOBRI, e ATel!, STl FHee] (fRovo)
ST ol fawaredl uetl s =1 fawaredl, g1 Fardl =urtet gfa fFardl Ta g e

ST, dedlel J7ell, [Telr ool (fBovo) |

EEIE

STH STl

faTg —uare 33deR 99d o fafd g9 &R ar |

ST gorll fawaredm gt #ff =1 fdearesl, Jol Faril qure grat Fardl Mg 9 Srher
ST, dedrd A/rel, RTell feel (fRodo) 7 39 SIS 3 JMaea—ud #9 AYI—u5 [OIRT 3
5 S8 43 A fawareAm &1 o Qi 286—04—2024 BT BT 2 | IReg I GaId SiTagd &
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T T g ToNeRoT JffWeld H qof T8 2| RRT o/d 98 qof dxamT @ed 2| 39 qed e
IIAROT | BFEE dRals g AT 9T AT 6 g fdearear g3 st a-d fawaredAt &1 5
fafr 28—04—2024 T TT S fAfd gof e IR RIwEIRE @1 T 2|

31 FAAIRYT BT 9 §308R &R JiUd fhar oirar & b afe {6 =afda Ry &1 gy
farearedl gz s o= favarear @1 =1 fAfSr g5 dRa aR MURT 8 o1 98 {36 09—09—2025
B IT SHA Yd ITGTeId Bl H 37U IMURT &Sl HRAl FHdl & | 3HD SR DIy W IoR /
TORTSl AT STET BT T AR I b SHTagd & S ol g, USlieroT el o
S Y &5 dRa™ @ 3w uiRd &R Y e |

31151 &I 06—08—2025 DI WX BXIER T HIBR JaTeld GIR1 SIRI §aTT |

ATER | EIIETRd / —
HTIIBN TUSIBNT,

dgdet AT, fSTer goe] (fRovo) |

In the Court of Special Marriage Officer-cum-Sub-Divisional Magistrate,
Manali, District Kullu (H.P.)

1. Shri Simrik Tamang s/o Sh. Sant Kumar Tamang, r/o Village Aleo, P.O. Vashisht,
Tehsil Manali, District Kullu, H.P.

2. Ms. Shreya Keren d/o Sh. Rajan Nalwa, r/o Village Jadag (Aleo), P.O. Manali, Tehsil
Manali, District Kullu, H.P.

Versus
General Public
Subject—Notice under Special Marriage Act.

Shri Simrik Tamang s/o Sh. Sant Kumar Tamang, r/o Village Aleo, P.O. Vashisht, Tehsil
Manali, District Kullu, H.P. and Ms. Shreya Keren d/o Sh. Rajan Nalwa, r/o Village Jadag (Aleo)
P.O. Manali, Tehsil Manali, District Kullu, H.P. have filed an application alongwith the affidavits
in the court of the undersigned stating therein that they have solemnized their marriage on
23-07-2025 and requested to registered the same under Special Marriage Act, before taking further
action in the said application, objection from the general public are invited for the registration of
this marriage through this notice, that if anyone has any objection regarding the registration of this
marriage under Special Marriage Registration Act, they can file their objection personally or in
writing before the court of the undersigned within 30 days from the publication of this notice.

Issued under my hand and seal of the court today on 30th July, 2025.

Seal. Sd/-
(RAMAN KUMAR SHARMA),

Marriage Officer-cam-SDM,

Manali, District Kullu (H.P.).
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|AET N Hollg [T 9 IREIR FEIS FAIEdl Y Hoh, dgsiiel R I,
St Rrrar (f2ovo)

HBEAT H&AT : 111 /2024 TRIG ARG : 11—11—2024 aRrg Uil : 29-08—2025

et |

ERIEI

1. 51 S MUt g Aol M, Farl e =erell, dedia Rmer amivn, Srer Reer,
fRodo, 2. N A offel g Aifer ¥, fardt g T<ien, agdia Rmer unfor, Ry e,
f2odo, 3. &1 HW1 I=< Y= ¥ A=, Mardl 79 Fsrell, Tedia Rmer amion, e Rrer, f2ovo,
4. 1 Aied ol YA M wol, ARy TE Fsrell, dedrd Rier grien e R, fRovo,
5. 81 PR YA M 9o, Fardl g wrerell, dediel REar urior, {57 e, f2odo, 6. s
9@, I M 99, FaR 19 Teel, dedrd REer o, Srar Rever, f2ovo, 7. s @@
AR GAT S e, Fardt g @rerell, dediel Riar arior, [Sem Revern, f8odo, 8. sl gor
IR GA S fheE, Fari e =ered, Jedie REar arin fSer Rman, f2ovo, 9. siewd
AT g 5 b, Faril e zrerell, dedia Reer aMion, [Sem Rer, f2ovo, 10, =
ART gl ST b3, Frari e Fsrell, dedier REer gron, fSer R, fovo, 11, s
aqep, YA wedl, ardl wa Fsrell, dediar Rier g, e Reern, fZovo, 12, i <4l A=A
9 3d I, FErl wTa Fsiell, dedrd R anir, frar Reer, fBodo, 13, st wU M gH
3 XM, FarRi e Fsrell, aedre Rurern arivn, fSrer Rier, Bovo, 14. s @ M YH 3d
M, arY Mg =siell, dedier Revem arior, e e, f2o9o, 15. 30 U GAR 93 Had M,
R e Fsrell, dediia Ry arion, fSen Reven, fBodo, 16. sl dHen <dl Uil dad
M, a9 Terel, Jedd Rmer awin frer Rer, fRodo, 17, T mawr gF |AifeRT M,
frarit g FSell, dEda R arivn, fer Reen, 2odo, 18, S AT Ui AIfeRT M,
Farf g =rerell, dedier Reer arion, fSrear Rrer, fRodo, 19, = Mfd=< M g3 I =,
sy w9 Fsrell, dedia v arior, fSrar e, fZovo, 20. = M ofd g3 I &q, Hard
Ma Fsrel, dedie Rmar grfon, foren Rrvern, fRovo, 21. #i S MuTal g3 M &4, il wTa
TFelell, el Rmer amion, e Regerm, f2ovo, 22, sMHAT ST Uil XM &, a4
Trelell, dedrd e grfior, fSrar Rmer, fRodo, 23. 3 WY T Y= o=l XM, faril
TIerell, dedrd R urfor, frem Rmar, f2odo, 24. 1 AR AR gFA o+ M, il Tig
TJelell, e Rmer arfor, fSem Rmar, fZovo, 25. o kM fhee g3 S¥e v, Faril e
TFerell, dedlel Riar arion, Ster Rar, fZovo, 26. sTFRil dHelel HAR gF Al M, Fard
e Trelell, dedie REer g, e Reer, fRodo, 27. sl dRT g3 @l v, Fari g
FSTell, TEdrel e arior, e R, f2ovo, 28, i W UdrRT F ¥Rk g9, Marf g
TJelell, dediiel e wmivr, fSrar Rmer, fZovo, 20. 5 de ol 43 $¥aR </, fFarfl ia
FSTell, aEded e grior, f7erm fRrTer, fRodo, 30, 71 9T 43 $3aR SN Fardl g Fsre,
dedlel Reer amion, fSen Reen, fBovo, 31, & dlb= g3 $¥R &N, famfl e s,
agdid Rmen urior, fem e, f2ovo, 32, sl gwn 1 Seark <™, Farit g F<re,
Jedlel Rrgenm rfior, f7em Rmer, f2ovo, 33 sl Waw gl gverk <9, Al Tia =rered],
agdrd Rer arion, frar e, f2ovo, 34. s ofielm g1 ¥R g9, Ol Ta Fsref,
dedier Rrgetr grftor, ST e, f2odo, 35. sl roeedt g $verk &, Hard Ta Fsre,
qgdrd Reen won, fSrar Rfen, fRodo, 36, sl AT g3 $3aR g9, MO Ta Fsre,
dedier Rmer grfior, RSrar Rmer, fBodo, 37. sl wRer g g3ar &/, Fardl 19 g,
qgdTe Rrgetr amior, e Rer, f2odo, 38. =1 #ed &l Y3 #Aied e, Faril 79 Fsre,
dedlel Reer arion, 5o Rmen, f2ovo, 39, w1 g YF Algd ofd, Mo Wa Fsre,
dedier Reverm urior, fSrar Rerern, fBovo, 40. s AR AR YF AleT oflel, Fami Ta Fsre,
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dedier Rmer arior, fSten Rmer, f@odo, 41, = G9@ $AR g W9 <, Fardl 1rg Fsre,
Tedie Rmeer arfon, frar Rever, f2ovo, 42. 37 ERT 7 g3 W1¥ <, Farf 19 =eiell, dedie
e grfor, e Rever, f8odo, 43. 30 QR HAR YF a1 HwI, Faril Ta Fsiell, dedrd
e arion, [Sem Rear, fRodo, 44. 57 fa9ie AR 43 a1d $wr, Fard 19 Fsiell, dgdrd
Rrem grfor, e Rrer, f2odo, 45. #1 #AIGT BAR Y. a1 oI, Fari Ma Fsiell, dedid
Rraer grior, {7 Rrver, f2odo REIREISREN

URA—U3 dRR SR GRT 123 & F<d dbdM =g URA—Ud qEd qH <ol @/
T H0 51,/60 dT 66, fh<lT 8, I®HaT ATATE! 00—96—06 O, HIETA /AN TSlell, dgwlel e
T, Rt Rier, Zovo |

urRi—ud i TR ofd gF 6d M, Fari e e R wsier 86w, sier R,
%mwmﬁwﬁmﬁm—wmé?wuwﬁmamﬁﬂ@ﬁ#o51/60aT
66, fb<T 8, YHaT TTGTAT 00—96—06 B0, HIBT /IS TSI, dexiial e grHor, e fBRryer
ﬁwmélwmﬁos 6, 13, 17, 18, 19, 20, 22, 23, 24, 25, 29, 30, 31, 32, 33,
34, 35, 36, 37, 38, 39, 40 P! AW ARRY d¥® H g ufaardl o 11, 12, 28 & SIS IRA!
IR TER U] T BN B HROT T RO a9 & 9 T 8 7 <8 2

3T SIABR T 4 Ufcardl =0 5, 6, 13, 17, 18, 19, 20, 22, 23, 24, 25, 29, 30, 31, 32,
33, 34, 35, 36, 37, 38, 39, 40 DI ARG AR TRid A g UIarar o 11, 12, 28 & SIS
IRAFT DI IOIRAT STAER GfAd b o1 7 & afe Iaq 9Har a9d dHdH R $Is SoR
TR 8 dl W 9 fofad dR R feTid 29-08—2025 &1 URIEH 2.00 §of AP DT IRER
Fqd) (DLSA Top Floor Room) ¥ 3R 31T TARTST U PN I-IAT UHARKT HrAdral 3T el H
GIERSINN

3T feATd 21—07—2025 BT TR SN T HIER I7eTold I oI fhar T |

e | FXATEIRT / —
TEIH FHTET gerH of,
e amioT, fRverm R (Rovo) |

9 3fcTerd 5 fawy =ft, were wwrEdr fad ool (A JeviieeR), @icie, Su—dsdld
PlcTe, Rtem e (fRo o)

qrg x4 - 13—C/2025 TRNG TR : 31—07—2025 fhe arg A GOl

s 2T S gF Wo 1 G M, Fardl 3 aedl, SidER qedl, Su—dsdld diee,
forer Rre, fRovo |

SATH ST1dT
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v —farae ucwr J—ora IfAf s, 1954 @1 ORT 37 @ dEd WMol WAl TR 67, Rerd
AIETl Y, UTdR g Yccl, Su—agurd dieie, e Rmer, Rovo & ora sifierg
319 %90 fUar & A @ THRIT AR |

&ﬁéawgawogﬁww el o™ e, SIdER Ycdl, Su—dsdld PleTe,
e fBmar, fRovo = 39 IoRa dnlulc»iu/ruleuom H TP URI—UF URd B AU [HAT §
& S o fOar s AT M 1 74 RIS WAl TR 67, ol AT e, UedR g
eI, IU—Teddl BICTg H Haldd SHE=<! gy 2022—2023 & 1 I IH Tof & oidih e
% fUdT T 3 9d g ardfde A 2 G M B | el gfte & foR) sfdee | uRA-ud &
AT Y AR Ble, UF BIS, 9 U b, URAR el G 30 W0 U & g THAO—uH Bl
R [T BRI G IU—95 UKd aR W ¢ |

3 39 STER §RI & MM /T &I Jfad fhar omar 2 b afe fedr &1 urlf & I
wWo T & A @ GORI ARG el § Tol B IR Blg SoR g YaRISl 8l dI 98 faid
08—09—2025 & IMATATH AT THIGAdT UAT YTl U HR ARl &, 91 Jolkd e BIg
IR / TARTST BIfdet FH=d = 8T |

31TS1 famTies 07—08—2025 B AR BWIER IAaTeld dI AER Aled SN 8 |

AER | FXARIRT / —
TR AR fada ol

Sy—adedd diete, e Rreer (Ro 1o) |

g 3rSTeAd S-S SUSaR Rrars, fiar RRAR (o wo)

s TR 5 g3 &0 a4 Rig, Faril a™ Ai5d, SIEeR d1el dIcl, dguara Riars, e
AR (fRowo) |

ERIR

JATH ST-d

90— eI MR @re # AW 9 T I oI IR |

3 ST Bl 59 AIfeH & Agd | iod fhar ofrar & o s war R gz = xa+ Rig,
far am AEen, STEER 9l Bidl, dgdd fRrag, Rtem RRER (RRowo) 9 39 srered #
Y93 TR fhar & 6 S9ar 9 9 9 fafY R &€ #§ 99 RKig (Netra Singh) @ 5T+
fafer 01—01—1981 &1 & SN Toad & | STafh ureft &1 W A Aa) g (Netter Singh) a T
fafr 13—08—1979 & R a8 T @xar FEar ¢ REad gfe 3 uRFE-u3 & 9 o
THIVI-U=, MR Ple d AGA—T= B BT Feli = Bl ¢ |

31d: FAAEIRYT SIaT &I $9 $¥d8R g1 qrod fhar Sirar & 6 af & oma ar @
P MR Ple H AW =3 g (Netra Singh) & RIF W dax 4§ (Netter Singh) I o= fafdr
01—01—1981 & RIH W 13—08—1979 O &R # PIg IMURT B I I8 TAdT IT qhlera
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T IMURT §9 3raTeAd ¥ fadld 03—09—2025 AR 500 d91 dd aof HxAT Adhd ¢ | FeiRa
Jafer § MUy T M @I IRA H Uil &1 A Aax 48 (Netter Singh) T umefi &1 <=1 fafdy
13—08—1979 IR HTS H GO PR & I UIRT B &I YT |

M feTh 02—08—2025 BT TN RN T HIER IISTold gRT ST fhar 17 |

AR | FRIETRT / —
(ST UTe, f2odowo),
SIS

fRrars, Rrem RRAR (%ouo)

e S GO FAR, FEIS |ArEdm g Sl g9rg,
foren Rk, fRara wow

et 510 1 2 /13(b) of 2022 TRIG AGTIIT : 27—01—2022 ARG Ul : 05—-09—2025

il s qIFe T 40 RreRm, AR e g wedvr, dgdld garg, en RRAER
(fRowo) |

ERIE

SATH ST1dT

REART F9d M ol Aol gifl HhedAlvl, Tedle arg |

ureff /ardl & gae gF o Rievd, Fardt w9 S wsarvn, el Sa1g T SIaTed ol
H Ut SREATK T[OIR HR M@l (a1 2 6 I¥a fUar &1 ar<fde 7/ R 9 § Sifd 396 31
AR RS H T9 © | <l Al § HSINT, YSaR I J&T8, H QR sadbld IAD Ul &
M XY T91 81 AT © Sifh ITed B | @ far & b Uil suee & fUar o1 w8 9 R
M 2 foat gfte gq ureft 71 Toha UHo-us, SR T, e URAR IoReR bl R
H Tol fBar & O FagaR oRd f[9rT dion gl dsalv, uear gx qarg, ¥ §oKd (bl
ST 3fId 9 *maeTd 2 |

Hed M & HAIS[ar d¥el H Uil & SWRIad <Al & AW § Uil & 9 Ai—a il gd
3 STAT T 9 SYAER & Aegd | Groad fhar orer & 6 Sad gowdl aret | fddl +ff uaR
DI ATURT T TRTS ol B IR &6 05—09—2025 P FeIP A qalg, & AHET AATAI
AT JHTATT UL BId | ITIAT A H UHaRW! HIIATEl 3 § A8 SR |

Mol feih 12—08—2025 BT BN BEIER UG HIgY 3STad o NI fhar T |

AR | ER?‘IT&:IﬁH/—

CHENIT I ﬁm‘h (f%’ouo)



4966 ST, fRATael UQel, 23 3R, 2025 /01 WIEUS, 1947
9 JACTAT HRIGRI SUSIHHRT (RETEHIAER), e+, fSter fRRAR (fRovo)

s UM =g qF o1 Hiell /M, Mardl e qeTqR RyetdTe, STdeR Td UTH u=md uiior,
T8+, dgdTal dred, e RRAR (Rowo) |

S oTd

JreTefdll S8R /Ay

ureff & U9 T g S Hief kM, FEri Ta 9egR REdgddrdr, SteeR Ud g gerdd
uiferdl, e, dgdie A ed, e AR (fRodo) =1 SwfiF &RT 13(3) 99 U4 Jg USiidRYl
JNAFTIH, 1969 @ I Y 3MTaed RNTal IVRER (T Td 9g) /e FAafdbedn ey, e
RAR Rerd 8 & U9 & HFW-N/ST/B&D/Delayed Cases/2025-3209, f&qid 16—07—2025
3T AT AU T Bbl, YR HTS, Ql AR d AT §ebl, JJUTI FHO—T3, foRE
ST YETO—UH, T UAd 99 9IS Ud OTfordl, udterdl FHIV-UF, NGRS YHOT—UH
HiogHoRM0 e Ui URaR IRER Td I BRTST Aied 39 AQTeld H U<l garl o | foraH
il 9 3rde fhar & b S¥ar o fafd 01—07—1968 1 B3 &, O/ 98 3R I¥HT URAR
ST U I UArIa Uiferdl § &Sl 9 &xal 9@ ¢ | 3@ d8 30+ o4 fafy ™ d=mad
urferal, dedier e, e RRER, Rovo # ot FHrarm =medr 2|

31d: FIATEIRYT BT 59 SR/ AfeH gRT Gfod fhar oiar € & 59 dwg 4 afe &
Ffdd Bl DIg IoR IT TARTST &1 Al g8 I AT 39T YfafIfer gRT f&=ih 08—09—2025 &I T
10.00 oI JAGTAT H BIOR BIHR MU YARTS UK B Fhdl © | IR Iad ARG T (il Pl
IR IT QRIS Ui =18l srar of o U\ a=s gF o SR 9 &7 &4 [ 01—07—1968 U™

T UIfeTal § §9 &R & 3N SINT DR A S

31ST el 07—08—2025 DI AR BXIER T HIBX AaTerd I SINI g3l |

AER | FAEIRT / —
PRGN TSGR T AT TEHASR,
Areq, Rt RRER (fRovo) |

g IS PRIGRI TUSIRGR! (TREdeIaaR), e, ier RRAR (fRoo)

Sl o gE sl AigwIe Soj™, ARl A TR 3710 /12, Higedl dlsrard,
Tedia e, forem RRAR (fZovo) |

SIGEVERI|
ST SIAER / AIfes

g sl feRar YA S HigwiE SoRM, AR AP TRR 3710 /12, Higed
dremarell, dedie e, e RRAR (fRovo) =1 1l R 13(3) &¥H Td Jg Uil Jffafrm,
1969 & A Ud 3Tded forell IR (T Ta <) /& fafeear siter), e RiAR
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Rerd <189 & ux HHATd HFW-N/ST/B&D/Delayed Cases/2025-4851, fasTidh 16—07—2025 31geT™
HHLT: JAUAT TH TODI, YR HTS, QI TR & AT B!, UL THT—TF, IVRER T
Td I TR uRyg e, fderery @@ uF |fed §9 SRl W W g o | forad ureft o
e fhar © 1 IHaT S Al 30—01—1994 BT T &, ORI T8 IR IWHT URAR AL
Il TR urferaT uRyg ATeH, Tl e H &1 9 &xdl 9d & | 3/ g8 U+ o+ fafy TR
gReg ATed, dedial Aed, e RRER, Rovo # Tof FHRamr e 2|

3d: WAAIRYT ] 39 38R /ACH gRT gfad fhar Sian & & 39 9w | afe )
T BT DIy IR T UARIST 81 A1 g8 W AAal U Ui gRT f&Te 08—09—2025 I UTer:
10.00 IS 3TRTAT H BIGR B U YaRTST UK B FhHal & | IR I ARG T [hdl BT
JOR AT Yool 9T =1el 2rar ar sl gforar g s Aewe davm @ o fafdr 30—01—1994
TR Yot uRyg e, dedld Aled H Gol &3 & AR SN $HR & ST

31TS fa=les 07—08—2025 Pl BAR BXER d HIBR AaTeld A SIRI GalT |

ATER | FXAEIRT / —
PRGN TUSIBNI T ATId TEHASR,
Areq, Rt RRER (fRovo) |

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer, Kasauli,
District Solan, H.P.

1. Sh. Vasu Jain aged 39 years D.O.B. 11-07-1986, s/o Shri Vinod Jain, r/o Village
Siharari Musalmana, P.O. Dharampur, Tehsil Kasauli, Distt. Solan (H.P.)

2. Ms. Aditi aged 37 years D.O.B. 14-12-1987, d/o Sh. Subhash Chand Gupta, r/o H. No.
204, Sector-4, Mansa Devi Complex, Mani Majara, Chandigarh.

Versus

General Public

Notice u/s 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Vasu Jain aged 39 years D.O.B. 11-07-1986, s/o Shri Vinod Jain, r/o Village
Siharari Musalmana, P.O. Dharampur, Tehsil Kasauli, Distt. Solan (H.P.) (Bride groom) and
Ms. Aditi aged 37 years D.O.B. 14-12-1987, d/o Sh. Subhash Chand Gupta, r/o H. No. 204, Sector-
4, Mansa Devi Complex, Mani Majara, Chandigarh for the registration of their marriage u/s 15 of
the Special Marriage Act, 1954. The applicants have further declared in their affidavits dated
07-07-2025 that their marriage was solemnized on 15-04-2019 with each other. As such they have
applied for registration of their marriage. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage. The objections in
this regard may be preffered this court on or before 04-09-2025, failing which the marriage shall be
got registered as per the provisions of the law.
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Issued on 04-08-2025 under my hand and seal of the court.

Seal. Sd/-
(MAHENDER PARTAP SINGH, HAS),

Marriage Officer-cam-Sub-Divisional Magistrate,

Kasauli, District Solan (H. P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer, Kasauli,
District Solan, H.P.

1. Sh. Parteek Thakur aged 34 years D.O.B. 11-03-1991, s/o Shri Hoshiar Singh, r/o near
Railway Water Tank, Village Tipra, P.O. Taksal, Tehsil Kasauli, Distt. Solan (H.P.)

2. Ms. Ruchika Sharma aged 32 years D.O.B. 08-12-1992, r/o H.No. 344, Green Valley
Ghati Wala Kalka, P.O. Pinjore, District Panchkula, HR.

Versus

General Public

Notice u/s 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Parteek Thakur aged 34 years D.O.B. 11-03-1991, s/o Shri Hoshiar Singh, r/o near
Railway Water Tank, Village Tipra, P.O. Taksal, Tehsil Kasauli, Distt. Solan (H.P.) (Bride groom)
and Ms. Ruchika Sharma aged 32 years D.O.B. 08-12-1992, r/o H.No. 344, Green Valley Ghati
Wala Kalka, P.O. Pinjore, District Panchkula, HR for the registration of their marriage u/s 15 of the
Special Marriage Act, 1954. The applicants have further declared in their affidavits dated
01-07-2025 that their marriage was solemnized on 23-11-2024 with each other. As such they have
applied for registration of their marriage. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage. The objections in
this regard may be preferred in this court on or before 12-09-2025, failing which the marriage shall
be got registered as per the provisions of the law.

Issued on 13-08-2025 under my hand and seal of the court.

Seal. Sd/-
(MAHENDER PARTAP SINGH, HAS),

Marriage Officer-cam-Sub-Divisional Magistrate,

Kasauli, District Solan (H. P.).
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CHANGE OF NAME

I, Shanu d/o Sh. Khem Singh, r/o Village Piradi, P.O. Mohal, Tehsil & Distt. Kullu (H.P.)
declare that I have changed my name from Shivani Thakur to Shanu for all purposes in future.
Please note.

SHANU

d/o Sh. Khem Singh,

r/o Village Piradi, P.O. Mohal,
Tehsil & Distt. Kullu (H.P.).

CORRECTION OF NAME

I, Bimla Devi w/o Sh. Jodh Singh, Village Malaun Khas, P.O. Kohu, Tehsil Ram Shehar,
District Solan (H.P.) declare that in my Aadhar Card No. 2382 8564 1265 my name is wrongly
entered as Vimala Devi. My correct name is Bimla Devi. All concerned note.

BIMLA DEVI

w/o Sh. Jodh Singh,

Village Malaun Khas, P.O. Kohu,

Tehsil Ram Shehar, District Solan (H.P.).

CORRECTION OF NAME

I, Nirmala Kumari w/o Sh. Madan Singh, r/o V.P.O. Lahar, Tehsil Nadaun, Distt. Hamirpur
(H.P.) declare that in Aadhar Card bearing No. 3089 4962 0300 my name is wrongly entered as
Nirmla Devi which should be corrected as Nirmala Kumari. Please correct this.

NIRMALA KUMARI

w/o Sh. Madan Singh,

r/o V.P.O. Lahar,

Tehsil Nadaun, Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Yash Paul Singh s/o Shri Dev Prakash, r/o Village Chaloga Byas, P.O. Kathli Bharan,
Tehsil Rajgarh, District Sirmaur (H.P.) hereby declare that in my son Jatin Sharma's School
Records, Birth Certificate and Aadhar Card my name has been wrongly entered as Yash Pal, which
should be correctly recorded as Yash Paul Singh.

YASH PAUL SINGH

s/o0 Shri Dev Prakash,

r/o Village Chaloga Byas, P.O. Kathli Bharan,
Tehsil Rajgarh, District Sirmaur (H.P.).
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